GOVERNMENT OF INDIA
MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(DEPARTMENT OF ADMINISTRATIVE REFORMS AND PUBLIC GRIEVANCES)

LOK SABHA
UNSTARRED QUESTION NO. 626
(TO BE ANSWERED ON 05.02.2020)

RESPONSE OF MPs LETTERS BY STATE GOVERNMENTS/PSUs
1626. SHRI ASHOK KUMAR RAWAT:
Will the PRIME MINISTER be pleased to state:

(a) whether the State Governments are not covered under the existing guidelines as laid
down in Para 122 of Central Secretariat Manual of Office Procedure to give reply to the
letters of the Members of Parliament (MPs);

(b) if so, the reasons therefor;

(c) whether the Government proposes to include the State Governments and the Public
Sector Undertakings (PSUs) under the said guidelines in order to enable them to reply to
the letter of the MPs; and

(d) if so, the details thereof?

ANSWER

MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES
AND PENSIONS AND MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE
(DR. JITENDRA SINGH)

(a) to (c): Central Secretariat Manual of Office Procedure (CSMOP) lays down broad
processes/procedures for management in the Central Secretariat which is to be followed by
Ministries/Departments in Government of India. The State Governments/Pubic Sector
Undertakings are governed by their respective Manual of Office Procedures. As of now, there is
no such proposal to include the State Governments in the Central Secretariat Manual of Office
Procedure.

(d): Does not arise.
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